
APRIL 16. 1968 

Cotton SfQ4s 

7412. SHRI SHIVAJIRAO S. DESH· 
MUKH : Will the MiDister of 
COMMERCE be pleased to Hate : 

(a) whether it is a fact that the restric. 
tlons imposed by the Textile Commissioner 
about holding of stocks are only meant for 
the private mills and Dot for Cooperative 
Societies of Growers in cotton growing 
States of Maharashtra, Gujarat and Punjab ; 

(b) if so, whether it is also a fact that 
the insistence for the observall"C of the 
above rule conflicts with cooperative law 
where such Co-operatives and growers 
themselves are under mutual obligation to 
sen and purchase entire prodl!ce between 
themselves ; 

(c) whether it is further a fact that 
brea"h of tbis obligatiOR beiRtI pcaal 
exposes to severe actions ; and 

(d) whether any machinery bas been 
evolved to protect such Co-operatives from 
uratic power supply 1 

THE DEPUTY MINISTER IN 
MINISTRY OF COMMERCE 
MOHD. SHAFI QVRE$ID): 

THE 
(SHRI 

(a) No, 
Sir. 

(b) and (~). Infol1l1ation ia being c~lI.:t
ed and will be plac:etl OA the TlIblc of tlac 
House. 

(d) Tbis matter ralia within the juris· 
diction of the State GoverDlllCDt. 

Violation or ImlM'rt Li~ by a 
Business Hous< in Bombay 

7413. SHRI S. K. TAPURlAH: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whelher it is a fact that tile Central 
Bureau of Investigation and the Officers of 
the Clmmerce Miniatry raided a business 
house in Bombay for importing material 
different from what wa.s permissible under 
the Import Licence issued to tbern ; 

(\» if ~o. wlle1her the mat«ial import • 
.. d In contravention of the Rules was 
soized; 

(c) the action which baa been taken or 
proposed to be taken in tile matter: and 
" .Id) the tQlal valuo otthe Import 
Licence and also ~ I.tellls ~fwhich tbo 
Jinport Licence WfIf jJIl1ed to this AnI! 7 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
!'>fOHD. SHAF! QURESHI): Ia) The 
Central BlU'ClIu 0( IJWe&tigatio. and Officars 
of the Commerce Ministry have not raided 
any business house in Bombay recently for 
importing material different from what was 
permissible under the import licence issued 
to a firm. Perhaps the question relates to 
M/,. Industrial Eagineering COIIIIpany who 
Imported mUUOll tallow i.stead 0( ilulplt!IT. 
If 80, the pr.mbes flf that 111111 were raided 
by the Collector of Customs, Bombay, who 
leized records and material imported by 
them. 

(b) Yes,. Sir. 
(c) The case has been handed over to 

CBI who are making further investillations. 
(d) M/_. Industrial Engineerina Co., 

Bomba¥ were &ranted an import licence for 
the import or sulphur for a value of lis. 30 
lakhs. 

C....,..,y Seeretllrles 

7414. SHRI D. C. SHARMA: Will 
the Minister of INDUSTRIAL DEVELOP· 
MENT AND COMPANY AFFAIRS be 
pleased to state : 

(a) whether it is a fact that the Bureau 
of Public Enterprises has been circulating 
the particulars of persons wbo have paned 
the Government Diploma in Compalty 
Secretaryship Examination, to the public 
lector undertakings, recommending their 
absorption in suitable socrefarial positions; 
and 

(b) if so, the number of such PQ$tl 
filled in after the issue or such circulars, in 
the public &eetor undertakings frem out of 
th. above diploma holdenl and by other 
tllan tM diploma holdors ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SH1I.I F. A. AHMED): (a) 
Yes, Sir. 

(bl lafol1Dalion is not e.¥&iiallio. 

Company Secretaries 

741f. SHRI D. C. SHAIlMA: Will 
the Minister of INDUSTRIAL DEVELop· 
.NJ!NT AND COMPANY AFPAlU lit 
-pItuod Ie It ate : 

(a) whclilcr it iJ a fact tbat OOV011l-




